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Ton'ble Mr, Justice U.Z, Srivastava, V.C.

Hon'ble ¥s, Usha 3Zavara, Membor (2)

Hon'bla Mr, Justice U.C, 3rivastava,
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»S a Trainze Journevman in the veuar 1959, =¥ -
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+rhe rost 'of Chargeman in the g
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dz of T3, 250~380
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1965, One Janak R?j'was also selected, but in vmngl, tha %

aprlicant was st s2rial no. 5 vhile the saild Janak Raj

. no. 7. ~The 23dd Jansk 3] was working on -~dhoc bas

as Charceman w.2.f. 1963, but according to the apnlicant no
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sotion was taken from him for thiz ~dhoc apvointment ~&d TEEs

=s the adhoc er ointment could not have conferred tht senlority
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on thz s3id Ja

nak Raj over and above to the arrlicant,/

he fact that he is in ypanel, his name was above to
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name of the Jan~k Raj. The armwlicant was transierrec

an record, the Board decided that the aprlicant was sen

D2lhil th
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further nzace V& Ce 2 knilwav Board’

-n

ingstructions containédd~in ¥.2. No. 6032{3) may b2 taken

end =fter obtaining service particular of the said irid
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Janak Raj. The 3=21d 7.3, rrovides that ..... the banefits

of stewring up of the ray mav 21so b2 given and th: adhoc
rromotion with the senior anl juniors rersons are followsd bw

their regulay » romotion without brea¥, Ths pay of sendor

~2rson will in such cazes be sterped ur  from the date of

. , , ' . N . -
Thus, according to the aprlicant he w=as arbltraré:deprlvci cE

his s2lary =2nd wis made to draw less then Janak Haj msf desy

uik il v o
thiz fac?\hn m;de the representations A The resroondents
rreferred & to ¥eep mum and not to d;ciﬂ; in favour of the
avelicant as has don® by them, in this case whoge they have
creferred not to file anv written statement or they have
vreferra? not to avvear. The imvucned order 2~2inst which
this arrmlication has been filed dated 19.6.1987 -—rovides that
chz n2xt suiltsbility tast for the rost of ‘Ghargeman 4} _wi-s .

h2ld on 31.7.1977 and 23.12.1977 in which he was not called

as he 4id not @yzrcise his ortion for the rost cf N, T.L.
- ' cadre
Mechanic »nd ¥» was original hand of mill wr And officizting

‘n diesel cadre After exercising the option the suxnrlementarss

suitaklity writt-n test =g held on 232,1.1972 in which he w2

(1

~iven seniocrity vosition on the basis of suitability test &5
1t iz clear that the aprlicant was not called in th» earlierx

. NMerzlv beczusz, he vas asked to nrrear in the adorlsment-

. Carelet haee

2ry test in which his psex seniority esn not buuqfvec ed azgl<s
JZ-,O . 2y

+the alrl ant, became nromotee thereafter., Eccordingls
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in view of the 7.9.,, 2s raferrad to above, tho arplicant’s

salary ccould nat have beer iesser than that of thz2 junicr-i.2.

imor=d by the rispondents. Accordincly, thisc anvlica

sllowed =2nd =2van thoudgh, tkv arrlicsnt has rstired, Uhe
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raspondents are directad to give proformz fixation oF ra
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Rs. 700-20C - and making him

te the applicant in th- grede of

(gltﬁ‘ ( . ' Coced AT VIEW

=11 with the next junior Janak Raj =& the Tpclicant has
all - o

retired, /the consequential benefits will be aiven to +the

arnlicant within a period of 3 months from he dats of

communication of +his order,
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costs.



